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DEPARTMENT OF FINANCE

NOTIFICATION
27" December 2022

Subject- Amendment to the Government of Bihar's general notification no. BT/111/92-
492/B, dates 20.07.2007.

No- 3foUTo—16 /2017—883—In pursuance of the consultation with the Reserve

Bank of India, the Government of Bihar makes the following amendment in the Government
of Bihar's general notification no. BT/111/92-492/B, dates 20.07.2007 in accordance with the
Government Securities (GS) Act, 2006 and the Government Securities Regulations, 2007.

Amendments

In the paragraphs 4.9, 4.12 (i) and 4.13(i) of the said notification, the term Public
Debt Act, 1944 & Public Debt Rules, 1946 shall be replaced by the Government Securities
(GS) Act, 2006 and the Government Securities Regulations, 2007 respectively.

In the light of above changes, issue of "State Development Loan" will be known as
issue of "State Government Securities." in Gazettes, Notifications, Press releases, etc.

By Order,
S. Siddharth,
Additional Chief Secretary.
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